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Shri. Lal Bahadur. 

Shri..M. L. raswan ...... Registrar Incharge. 

The learned Counsel for the applicant is absent. 

Defects noted. under 'ite~m'no. 1 & 21 of the Scruti"n'y Report 

must be removed by 20.12.95 without fail,, 

(M. L. Paswan) 
Registrar I/C 

Shri. N. K. Lal ....... Registrar. 

Nobody is present on behalf of the. applicant. The 

d in the item no. 1 and 21 3o xaj ~Yfect note 

relating to n.on-filing of applicatiods in proper'form 

and regardip'a verificatica may be removed by the 
applicant by 16.1.96. 
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MES. 

N. K. La I 
Registrar 

Shri N. K. Lal, -Registrar 

The learned counsel- Sbri Basudeo Sabai 

appears on behalf of the applicant. Put up on 
5. 2. 1996 for removal of defects. 

N. K. Lal 
Registrar 
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Shri. M. L. Paswan ........ Registrar Incharge. 

Sh rk. 'R, N. Sabay co*unse.l f or th] app,Ijcant prays 

for one week. time for removal . of defectL Ppa-yek'allQWed. 

List on 26.2.96. 

M. L, Paswan) 
Regi~trar I/C 
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Shri M,L.paswa6,,, Registrar I/C 

It appears from t he mar~ jinal note f the 

order sheet that the're is no morede~ect In the, 

application Accordingly,' let it be regis~ered a nd 

listed - bef ore Hon' ble Be nc h f or hearing o~ admission 
on 02.05,1996 

Since 'the 
availaWe 	 :: is case be 
adjourned i 	z i.1 i4c Divisiod 
lkiwh is ay.iiAble. 
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